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Item No. 14 D2

Ms. Vandana, Adv.

UPON hearing counsel the Court made the follow ng

ORDER
In T.P.(C) No.686 to 696, 698 to 702, 704 and 707/ 2009
service was al r eady conpl et ed. Last chance
counter af fidavit by each of t he r espondent

er.
Hence, place the matter before the Hon' ble Court, as per
Rul e.
In T.P.(C) No.697/2009 await return of notice of the

for
is

filing
ov



all the respondents.
In T.P.(C) No.703/2009 the sole respondent appeared in

person and submits t hat he does not propose to f
ile
counter affidavit. File neno of appearance.
In T.P.(C No.705/2009 service of notice is conplete.
Last chance for filing counter affidavit is over. Hence,

pl ace the matter before the Hon'ble Court, as per Rule.
In SLP(C) No. 36137- 36158/ 2009 served respondents granted

f our weeks time for filing counter af fidavit as a I
ast

chance. Noti ces addressed to respondent Nos. 5 and 13

to
23 are still awaited
In SLP(C) No. 36269/ 2009 counsel for the petitioner was

directed to remt process fee and spare copy of
t he

pl eadi ngs as a | ast chance. Def ects not cured inspite of

| ast opportunity granted. Hence, place the matter before

the Hon’' bl e Judge in Chanber for appropriate orders.
In SLP(C) No. 36270/ 2009 service of notice is conplete.

The sol e r espondent grant ed four weeks time as a I
ast
chance for filing Vakal at nama and counter affidavit.
In SLP( C) No. 2460/ 2010 r espondent No. 3 has not b
een
served. Notice addressed to respondent 3 returned wi thout
any signature and dat e. Counsel for t he petitioner
grant ed four weeks tine for taking fresh steps in correct
.3/ -
Item NO. 14 3
addr ess. In t he meanwhi | e office to addr ess t he

postal authorities to find out whether respondent No. 3 has
been served or not.

In SLP(C) No. 26373/ 2010 await return of notice of al
t he respondents.
Li st the i nconpl ete matters on 3.12.2010.

(SUNI L THOMAS)
S Regi strar



